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Mukesh Kumar upta, J.M. 

It has been pointed out by both sids that Writ Petition No. 

749/2004 has been preferred by the Union of India against this 
f \ 

Tribunal's orier and judgment dated 16.6.04. In view of the above we 

do not find any contumacious and wilful violation of the Tribunal's 

order by the respondents. Ld.counsel for the applicant states that he 

should be permitted to take up the issue with the High Court. 

2. 	Accordingly the present CPC is disposed of. Notices are 

discharged. The applicant will be at liberty to revive this CPC in 

case the Writ petition is dismissed. 

rf A 	 7) 

MEMB 
	

MEMBER(J) 


